IN THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

CVIL APPEAL NO 2407 OF 2011
(ARI SI NG QUT OF SPECI AL LEAVE PETI TI ON(C. ) NO. 13873 OF 2010)

UNION OF I NDI A & ORS. ... APPELLANTS

VERSUS

Rl TESH ... RESPONDENT

ORDER

Del ay condoned.
Leave granted.

We have heard | earned counsel for the parties.

This appeal is directed against the interim order dated
24. 06. 2009 passed by the Division Bench of H gh Court of Gujarat at
Ahnmedabad in Special Cvil Appeal No.5387 of 2009 and the order
dated 3.2.2010 in Review Application in Msc.Cvil Application

No. 2081 of 2009 in Special G vil Appeal No.5387 of 20009.

W are not inclined to interfere with this mtter.
However, in the facts and circunstances of this case, we request the
Hi gh Court to dispose of the appeal and the application for vacating
the interimorder as expeditiously as possible, in any event, within

three nonths fromthe date of conmmuni cation of this order
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W make it clear that this order is made qua Ritesh, the
respondent herein only.

The appeal is disposed of accordingly.

................... J.
( DALVEER BHANDARI )

................... J.
( DEEPAK VERMA)

NEW DELHI
9TH MARCH, 2011



